IN THE INCOME TAX APPELLATE TRIBUNAL, CHANDIGARH BENCH “B”, CHANDIGARH
(VIRTUAL COURT)

st . & dqA, Iuremer va s R.A. A9, FRF EET
BEFORE: SHRI. N.K.SAINI, VP & SHRI , R.L. NEGI, JM

3T 31T ./ ITA No. 830/Chd/2019
fAeROT ¥ / Assessment Year : 2015-16

Smt. Raj Bala TATH The ITO
W/o Shri Samay Singh, W-3
#1440, Rajputana Mohalla, Jagadhri Yamunanagar, Haryana

Yamunanagar, Haryana

T or@r &./PAN NO: BCBPB3391P

3rdrereft/Appellant gcgf/Respondent
R fr 30X A/Assessee by : Shri Sudhir Sehgal, Advocate
TSEd Hr 3R A/ Revenue by : Shri Ashok Khanna, Addl. CIT

3T 34T H./ ITA NO. 286/Chd/2019
AT a¥ / Assessment Year : 2015-16

Shri Naresh Kumar TATH The Assessing Officer, W-2

C/o K.L. Grover, Advocate, W-1, Sirsa

Street Khazanchian, Bhadra,Sirsa Haryana

Haryana

FARRT o@r E./PAN NO: ACUPK0972F

3rdrerft/Appellant gcgf/Respondent
R fr 30 A/Assessee by : Shri. M.R. Sharma, Advopcate
TSEd Hr 3R A/ Revenue by : Shri Ashok Khanna, Addl. CIT

3MIRT 3N ./ ITA Nos. 712 & 713/Chd/2019
fiToT ¥ / Assessment Year : 2006-07 & 2007-08

Shri Adarsh Paul Singh TATH The DCIT, CC-lI

703 E, BRS Nagar Kitchlu Nagar

Ludhiana, Punjab Ludhiana, Punjab

FUTAY or@r §./PAN NO: ALOPS0696P

3rdrereft/Appellant | ‘ gcgf/Respondent
R fr 30X A/Assessee by : None (Withdrawal Application)
TSEd Hr 3R A/ Revenue by : Smt. Meenakshi Vohra, Addl. CIT

geAdr$ T aRr@/Date of Hearing : 22/12/2020
3¢EYUT FT dRI@/Date of Pronouncement : 22/12/2020



3mmeer/Order

PER BENCH:

All these appeals by the different assessees are directed against the
separate orders of different Ld. Commissioners of Income Tax (Appeal) at

various stations as per following details:

SI.No. Appeal No. Name of Case CIT(Appeal /s) Order dt.

1. ITA No. 830/Chd/2019 | Smt. Raj Bala CIT(A)-4, Ludhiana 22/03/2019

2. ITA NO. 286/Chd/2019 | Shri Naresh Kumar CIT(A)-5, Ludhiana 28/01/2019

3. ITA Nos. 712/Chd/2019 | Shri Adarsh Paul Singh CIT(A), Bathinda 19/02/2019

4 ITA Nos. 713/Chd/2019 | Shri Adarsh Paul Singh CIT(A), Bathinda 19/02/2019

2. In all the above appeals the Ld. Counsels for the Assessees or Assessees

themselves furnished separate applications for withdrawal of the appeals.

3. During the course of hearing the Ld. Counsels for the Assessees submitted
that since the assessees have availed the immunity scheme i.e; Vivad Se
Vishwas and the Income Tax Department has issued Form No. 3 / 5, in response
to the applications filed by the assessees, under section 5(1) of the Direct Tax
Vivad se Vishwas Act, 2020, therefore the appeals of the assessees may be

allowed to be withdrawn. The details of above said certificates are as under:

SI.No. Appeal No. Name of Case Certificate No.
1. ITA No. 830/Chd/2019 Smt. Raj Bala 644978260131020
2. ITA NO. 286/Chd/2019 Shri Naresh Kumar 797196290091220
3. ITA Nos. 712/Chd/2019 | Shri Adarsh Paul Singh 841042780181220
4. ITA Nos. 713/Chd/2019 | Shri Adarsh Paul Singh 841474350181220
4, The Ld. DR did not object if the above appeals of the assessees are

dismissed as withdrawn.

5. In view of the above the appeals of the assessees are dismissed as

withdrawn.




6. In the result, appeals of the assessees are dismissed.

Order pronounced on 22/12/2020
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